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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

To Most
Urgent

The PDJ Kargil, Leh Ladakh, Rajouri, Reasi,

ADJ, Kathua,'Sub Registrar,Srinagar,
Sub Judge, Pattan, and Munsiff Char | Sharief,
Munsiff Handwara, Munsiff Tengdhar, Munsiff Majalta,
Munsiff Kishtiwar and Munsiff Jammu o
/ -~

NO:- . & .- “‘;\ -5 ted:- _Q 3’651 r\y

Subject Awaited information reg:irding/4th Quartely,2"™ half yearly and yearly
Work Done Statement both Civil and Criminal court wise as on
31.12.2017.

Sir,

As desired, | am request to you that the information regarding 4™
Quarterly, 2" half yearly and yearly Work done Statements both Civil and Criminal

court wise as 31.12.2018 are still awaited from the courts mentioned below :-

S.No Name of the Courts Awaited Statements

1 District Bandipora, Court wise both civil and criminal 4th Qtr, 2017 and 2™
Half yearly and yearly, 2017 are awaited.

2 District Rajouri Court wise both civil and criminal 4th Qtr, 2017 are
awaited .

3 District Reasi, Court wise both civil and criminal 4th Qtr, 2017 and 2™
Half yearly and yearly, 2017 are awaited.

4 District Kargil, Court wise both civil and criminal 4th Qtr, 2017 and 2™
Half yearly and yearly, 2017 are awaited.

5 | Dsistrict Leh Ladakh, Court wise both civil and criminal 4th Qtr, 2017 and 2™
Half yearly and yearly, 2017 are awaited.

6 ADJ, Kathua Quarterly work done statement 4th quarter, 2017 is
awaited

7 Sub Judge, Pattan Both civil and criminal 4th Qtr, 2017 are awaited.

8 Munsiff Char | Sharief Both civil and criminal 4th Qtr, 2017 are awaited.

9 Munsiff Handwara Both civil and criminal 4th Qtr, 2017 are awaited.

10 Munsiff Tengdhar Both civil and criminal 4th Qtr, 2017are awaited.

11 Munsiff Majalta Both civil and criminal 4th Qtr, 2017 are awaited.

12 Munsiff Kistiwar Both civil and criminal 4th Qtr,20174 are awaited.

In this connection, you are once again requested to kindly send the so
much awaited statements to this registry by or before 9th, March, 2018 by speed post
and for Jammu province you are requested to depute a Junior Asstt:/orderly for
submitting the said statements in the Statistical Section of the Worthy Registrar
Generals’ office, Jammu so that we may able to communicate the same to the Supreme
Court of India .

Yours faithfully,

A s,
(AftaMdéo

l}an) B

{2 Dy. Registrar, St -~
Q/opy forwarded to the incharge NIC, High Court of J&K for uploading on High Court
web site .
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